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[Mr. Deputy Chairman.]

other court shall be executed
by that court.””

Indian Tariff

The motion was negatived.

MRr. DEPUTY CHAIRMAN: The l

guestion is:

That at page 2, after the exist-
ing clause 4, the following new
clause be inserted, namely : —

“4A. In section 39 of the prin-
cipal Act, after sub-section (2), the
following new sub-section shall
be inserted, namely:—

‘(3) If a decree passed by a
court ex parte before the 26th
day of January, 1950, against
a defendant who was not amen-
able, or had not submitted him-
self to its jurisdiction, is or has
been sent for execution to a
court to which the decree could
not under the law in force at
the date of the decree have
been sent for execution the
defences which are available
under this Act to a defendant
in a suit on foreign judgment
shall be available to the judg-
ment-debtor in the execution
proceedings.” ”

The motion was negatived.

Clauses 5 to 16 were added to the
Bill.

_ Clause 1, the Title and the Enact-
ing Formula were added to the Bill.

SHR1 H. V. PATASKAR: Sir I beg
to move:

*“That the Bill be passed.”

Mr. DEPUTY CHAIRMAN:
question is:

“That the Bill be passed.”
The motion was adopted.

The

Mr. DEPUTY CHAIRMAN: The
/Hou5e stands adjourned till 2-30
PM. ’

The House then adjourn-
ed for lunch at one of the |
clock.

[ RAJYA ABHA]

| Tariff Commission.
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The House reassembled after lunch

at half past two of the clock, MR.

Drputy CHAIRMAN in the Chair.

THE INDIAN TARIFF (AMEND-
MENT) BILL, 1956

THE MINISTER ror HEAVY
INDUSTRIES (SHRI MANUBHAI
SHAH): Sir, 1 beg, to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, as pass-
ed by the Lok Sabha, be taken in-
to consideration.”

Mr. Deputy Chairman, Sir, the
House would have observed from the
Statement of Objects and Reasons
that the main object of the Bill is
three-fold : first, to grant protection
to the calcium carbide industry for
the first time; second, to continue pro-
tection to fourteen industries for
various periods after 31st December
1956: and third, to discontinue with
effect from Ist January 1957 the pro-
tection granted to electrical accesso-
ries made of plastics designed for use
in circuits of less than ten amperes.

I shall first deal with the calcium
carbide industry which is being pro-
tected for the first time till the end of
1958 on the recommendation of the
A copy of the
Commission’s Report on this indus-
try and Government’s Resolution
thereon has already been laid on the
Table of the House during the last
session. Sir, early in 1940 the then
Government of India had given an
assurance of protection in the post-
war period to several industries inclu-
ding the calcium carbide industry.
Along with other industries like bich-
romates, aluminium, calcium chloride,
starch and steel pipes and tubes
industries, calcium carbide manufac-
ture was also assured of post-war
protection. The assurance was reiterat-
ed by the Government of India in 1942
and I hope the House would not mind
if I take their time in repeating the
same assurance as conveyed by the
Government of India then :—

“As the indigenous production
of calcium carbide is an urgent
war necessity, the Government of
India have decided. in accordance
with their declared policy, to give
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an assurance of post-war protection
against unfair competition from
abroad to all those who are either
at present engaged in, or wish to
undertake its manufacture, provid-
ed their affairs are conducted on
sound business lines.”

Because of the technicality and the
very difficult nature of the calcium
carbide industry, even though such an
assurance was given by the Govern-
ment of India as early as 1942, the
commercial production of calcium
carbide really did not commence till
after the war and the first commercial
production actually took place in
November 1954.

Calcium carbide, as the House is
aware, is mostly at present used in
the manufacture of acetylene gas used
in welding and cutting of steel, and
partly for lighting purposes.
these uses, 1ts potential wuses in the
future are expected to be in the manu-
facture of calcium cyanamide and a
number of synthetic organic chemi-
cals which find uses as solvents, plas-
tic resins and intermediates.

On the basis of the production
costs, as hon. Members would have
seen from the Report of the Tariff
Commission, of the only unit produc-
ing calcium carbide on a commercial
basis, the duty required to protect
the industry against foreign competi-
tion works out at about 63-3 per
cent. The Tariff Commission has
observed that even to barely cover the
orime costs, overheads, depreciation
ind interest on working capital with-
ut taking into account any return on
slock, usually allowed at 10 per cent.
he duty required to protect the indus-
ry works out at 465 per cent. In the
ight of these calculations made by
he Commission. the Government see
10 reason to reduce the current rate of
luty on calcium carbide, which is 50
er cent. ad valorem to 45 per cent.
d valorem as recommended by the
’ommission. The production of cal-
ium carbide in India, as we all know,
; at present 3,000 tons from this one
ingle unit and the annual demand in
1€ country is about 10,000 tons, the
alance of 7,000 tons being imported
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every year from outside. The House
would be glad to know that we have
tried to establish four new units with
a total capacity of 40,000 tons and we
expect that this production will come
into being by 1958-59. The indige-
nous production is likely to attain eco-
nomic stature by 1960 and is expect-
ed to fully meet the internal demands
of the country and would probably
leave a little surplus for export pur-
poses.

As hon. Members must have seen,
the Tariff Commission has indicated
certain steps that should be taken in
order to improve the working of the
calcium carbide factory at Calcutta.
Even though the location of the fac-
tory, as the House could see, had
been decided before a decade or so. it
is not quite satisfactory, Steps are
being vigorously taken to improve its
working. Hon. Members would be
glad to know that as a result of con-
tinuous govermental intervention and
action, the quality of calcium carbide
produced by this unit has been greatly
improved. The original yield of 3-6
c. ft. of acetylene gas per lb. calcium
carbide has gone up to 4-2 c. ft. per
1b. as against the British standard spe-
cification of 48 c. ft. per lb. of cal-
cium carbide. This is expected to
improve still further. The phosphine
content, about which also the Tariff
Commission has drawn attention in
their Report, has improved from
0-173 per cent. to 0-08 per cent. as
against the British and Indian stan-
dard specification of 006 per cent. ip
acetylene gas derived from calcium
carbide. Further improvement is alsc
likely to take place soon. The factory
has also been permitted to practically
develop their capacity from 3,000 tons
to 6,000 tons and perhaps even to
9,000 tons so that the overheads and
depreciation costs may be reduced,
making the cost of production cheaper
to a substantial extent. And the loca-
tion of the other four factories about
which I made a mention just now are
also made in such a way that the mis-
take of the past of locating this indus-
try not at the place where the raw
materials are available at an econo-

. mic price has also been sought to be
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rectified. Two factories have been
Jocated in Kerala, one in Madras and
one in Bombay where the lime-stone
and the electric supply are of the
requisite quality and are available at
requisite price. Hon. Members will,
therefore, see that three basic consi-
derations were before us in giving pro-
tection to any industry; firstly, the
maximum and most profitable use of
the indigenous raw materials at the
sources of supply; secondly, protec-
tion to be given to the minimum
extent necessary in order to protect it
from unfair competition; and thirdly,
to accelerate the production within
the shortest possible time so that the
country could reach the stage of self-
sufficiency and do away with protec-
tion as early as possible. All these
three factors have been constantly
borne in mind in the case of all in-
dustries including calcium carbide.
Efforts are also being concentrated on
encouraging  indigenous  products
manufactured at such areas where
they can be produced at competitive
cost thus obviating the need to conti-
nue protection over a prolonged
period.

Let me now come to the fourteen
industries for which protection is
sought to be continued after 3lst
December 1956. The Tariff Commis-
sion has submitted its Reports on
three of these fourteen industries,
namely, the ball bearings, the power
and distribution transformers. and the
plastics (comprising phenol-formalde-
hyde moulding powder, buttons and
electrical accessories) industries.
Copies of these Report and the Gov-
ernment Resolutions thereon have
already been laid on the Table of the
House. T need not, therefore, go into
details; 1 shall make only a few obser-
vations on some of the important
features concerning these industries
which have led the Government to
decide to continue protection in their
cases.

I shall take up the ball bearings
industry first. A comparison of the
fair ex-works prices of indigenous ball

bearings with the ex-duty landed cost | and by the Government.
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the rate of duty needed to protect
indigenous bearings up to 1 inch bore
diameter works out to 111 per cent.
and for bearings above 1 inch and up
to 2 inches bore diameter, it works out
to 175 per cent. and 283 per cent. res-
pectively ad valorem. Since the indus-
try is already receiving a substantial
measure of protection through import
control, the Commission has recom-
mended the continuance of the exist-
ing protective duty of 94 per cent. ad
valorem and the Government have
accepted this recommendation. For
such adapter bearings, the Commis-
sion has recommended the enhance-
ment of the protective duty from 10
per cent. ad valorem to 941 per cent.
ad valorem so as to bring it on par
with the remaining categories of bear-
ings. The Bill, therefore, seeks to give
effect to these recommendations and
to extend the period of protection, for
another four years, i.e., till the 3lst
December, 1960, as recommended by
the Commission. The House must
have observed that instead of going
for a protection of 111 per cent. to 213
per cent., we have satisfied ourselves
with only 94 per cent. and that all
categories of ball bearings, roller bear-
ings, steel balls and adapter bearings,
have a common formula of protection
of 941 per cent. ad valorem.

According to a further recommenda-
tion made by Commission, the Nation-
al Bearing Company should intro-
duce a proper system of cost account-
ing and effect reductions in price so
as to bring them in fair relation with
production costs. The industry was
instructed by Government recently in
August in this regard. Government
have also made some relaxation of
import control over ball bearings dur-
ing the current licensing period, that
is July-December 1956, as an imme-
diate short-term remedy, to bring
prices. The House will be glad to
know that the Company has already
reduced the selling prices of a number
of sizes of its ball bearings and has
also started the maintenance of cost
accounts in the required form ac
required by the Tarif Commissior
All these

of imported products indicates that ' measures have greatly stabilised the
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prices and availability of the different
numbers of sizes of the ball bearings
in the country.

The House will also be pleased to
know that the industry has expanded
its range of production of ball bear-
ings from 46 sizes in 1952 to 157
sizes at present and has also gone in
for the production of such additional
items as double row self aligning,
angular contact and thrust type bear-
ings, semi-special and special bear-
ings for automobiles, etc. It is also
planning to expand its capacity fur-
ther from 4,80,000 to 9,00,000 ball
bearings per year on a single shift
basis and to manufacture 42,000 taper
and special roller bearings. The Com-
pany has nearly doubled its produc-
tion from 4,17.000 bearings in 1952 1o
8,02,000 bearings in the current year
and hopes to produce over a million
bearings within another six months.
The production of ball bearings has
increased in the country from 2,30,000
in 1951 to over a million bearings
new, that is almost a four and a half
fold increase. The House will also be
pleased to know that this is expected
to rise further to 2-5 million bearings,
from one million bearings now, in the
next four years. Similarly, production
of steel balls has increased from 75
lakh gross in 1951 to 25 lakhs gross,
indicating a three and a half fold in-
crease in the last four years and is
expected to reach 50 lakh gross of
steel balls by 1960-61, making the
country practically entirely self-suffi-
cient in all these categories of ball
bearings, steel balls and adapter bear-
ings and perhaps leaving a margin
for exporting these commodities.

Sir, turning now to the power and
distribution  transformer industry, it
will be a matter of satisfaction for the
House to know that this industry has
made substantial progress since the
grant of protection in 1953. The pro-
duction of threephase transformers
up to 2,500 K.V.A. was 1926 in
number of transformers with 183,000
K.V.A. in 1951, It rose from 1926 to
2,113 transformers with 199,000 K.V A.
in 1952, before the protection was
given. That is from 1926 transformers
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in the three years without protection
the industry produced 2,113 trans-
formers with a capacity of only 1,99,000
K.V.A. But since protection was
given, the production has risen to
9,300 transformers. Now, it is iour
times, after protection, and the present
production is 9.300 transformers with
a capacity of 854,000 K.V.A. So,
the House will appreciate that from
a production of 1,83,000 K.V.A the
present production of transformers is
8,54,000 K.V.A., indicating almost a
four and a half times rise in produc-
tion since protection was given to this
industry. In 1952 there were in all,
seven units in the country manufac-
turing transformers. Since then four
more units have come into existence
and the old units have expanded con-
siderably. In addition, four more units
are expected to go into production
shortly and thereafter the total pro-
duction  capacity of the industry
would be 9.91 lakhs K.V.A. work-
ing simgle shift. Against this the total
demand of the country for power
and distribution transformers during
the Second Five Year Plan is estimat-
ed to be 13 million K.V.A. a year,
and we mean to reach this capacity
very soon. The indigenous transfor-
mers are generally very satisfactory
in performance and have been
commended highly by the users and
comply with the required specifications
and acceptance tests.

The Bill secks to continue the exist-
ing protective duty of 10} per cent.
ad valorem (inclusive of surcharge
of 5 per cent.) for another four years,
that is up to the 31st December, 1960
and to make the protective duty ap-
plicable to power and distribution
transformers above 2,500 K.V.A. and
up to 3,000 K.V.A.

Sir, let me deal with the plastics
industry now. The sections of this in-
dustry which enjoy protection at pre-
sent are those manufacturing mould-
ing powder, buttons and electrical
accessories. The Commissions has
recommended the continuance of pro-
tection to the moulding powder indus-
try at the existing rate of duty of 314
per cent. ad valorem for another three
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years, that is up to 31st December,
1959. Demand at the end of Second
Five Year Plan is estimated at 1,500
tons annually and in the last four
years we have increased the production
of moulding powder from 200 tons to
950 tons. We propose to reach the
target of self-sufficiency of 1,500 tons
in the next three years.

The plastic buttons industry has also
made satisfactory progress during the
period of protection. In the last two
or three years, imports of plastic but-
tons have been negligible and the rc-
quirements have been met by indige-
nous buttons. The industry has not
only been able to step up production
to meet the entire requirements of the
country, but has also brought down

its selling prices, indicating the pre- .

sence of sufficient internal competition.
The Commission, after estimating the
fair ex-works prices of indigenous
buttons and the landed costs of im-
ported buttons, has recommended the
continuance of the existing rate of
protective duty of 66-2/3 per cent. ad
valorem or 12 annas per gross which-
ever is higher till the 31st December
1959. The Bill seeks to implement
these recommendations.

The industry engaged in the manu-
facture of plastic electrical accessories
has made good progress since the
grant of protection in April 1953.
There are at present 18 units engag-
ed in the manufacture of these ac-
cessories with an , aggregate annual
capacity of 1,11,700 gross on a single
shift basis. The current demand is
estimated at 1,00,000 gross per annum
and this is expected to go up to
1,50,000 gross annum in the next three
years. The actual production of plastic
goods, the House will be glad to know,
has increased in the country. It was at
Rs. 3 crores in 1951 and it is now
at Rs. 7 crores in the current year.
It is estimated to go up to Rs. IS5
crores per annum by 1960. Some of
the domestic manufacturers have
established well equipped factories and
their products are comparable in
quality with the best of the imported
articles. Prices are also maintained at
reasonable levels as a result of keen
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competition in India amongst domes-
tic manufacturers. As the fair ex-
works prices of the selected items of
electrical accessories were found to be
less than the ex-duty landed costs, the
Commission has expressed its opini-
on that the protection to the industry
should be withdrawn as far as this
item is concerned. and. therefore, the
Bill seeks to implement that recom-
mendation. The Comimission has
also recommended that the protection
should be withdrawn from 3lst
December 1956. Government have
accepted this and have also decided to
continue the existing duties of 50 per
cent. ad valorem (referential) and
60 per cent. ad valorem (standard) as
revenue duties after the withdrawal
of protection from lIst January 1957.

* The Bill seeks to implement this
* recommendation.
Sir, I now turn ‘o the remain-

ing eleven industries for which pro-
tection is due to expire on the 3lst
December, 1956. These are preserved
fruits, sago globules and tapioca
pearls, cocoa powder and chocolate,
calcium lactate, cotton and hair belt-
ing, non-ferrous metals, antimony,
clectrical brass lamp holders, bicycles.
automobile leaf springs and diesel
fuel injection enquipmeént industries.
The Tariff Commission has reported
that owing to its preoccupation with
various enquiries, it has not been pos-
sible to finalise and submit Reports
on these eleven industries so far.

Sir, there have been sometimes
observations made that by Commis-
sion’s Work is rather slow. I may
submit for the consideration of the
House that in 1952-53, the Commis-
sion actually reviewed 19 industrics
and submitted its Reports to the Gov-
ernment. In 1953-54, they reviewed
about the condition of 21 industries
and submitted 21 reports. In 1954.55
the Commission accelerated its work
and submitted 25 Reports on 25 in-
dustries. During the current year, that
is, 1955-56, the submission of Reports
has been only nine in one year and
this has sometimes drawn the atten-
tion of the particular industries and
of several Members of the House. I
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may submit that the real reason for
this was that the Commission was
engaged in one of the most essential
enquiries undertaken by it since its
inception, that is the condition of the
automobile industry and the loco-
motive industry. The Government have
themselves instructed the Commis-
sion to go very thoroughly into the
health of these industries so as to
develop them and accelerate their pro-
duction at the earliest possible time
in order to assist the country's deve-
lopment and to provide cheap and effi-
cient indigenous cars. That is why the
Commission has taken a very long
time and that was really needed—not
that any unconscionably long  time
was required. But they have thorough-
ly gone into the whole thing and have
submitted their Report only two
months before. Similarly, the loco-
motive industry also is a very vital
enquiry and as such, the
sion’s last six months were mostly
devoted to these industries. Hence, the
number of industries into which they

have gone is only nine. But that should |
not detract the attention of the House '

to merely the number, But the impor-
tance of the industries and the
scope of the work that they have
done in these two most vital indus-
tries of the country is the main reason
why instead of 25 industries in 1954-
55, they have only submitted reports
for nine industries during the current
year.

Sir, there have also been sometimes
similar observations that the Tariff
Commission, on the normal public
enquiry, takes rather longish time and
that the Government after receiving
the recommendations of the Tariff
Commission also perhaps sometimes
takes more than a few months as
required under the Act. The Act pro-
vides that within three months, Gov-
ernment must take action on Commis-
sion’s Reports or otherwise, interim
decisions should be placed before the
House. Here. I may draw the atten-
tion of the Members to the fact that,
in regard to the four industries which
we are discussing today, Government
has taken more or less 3 months—
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not more than that—on each of these
Reports and looking at the impor-
tance of these Reports, 1 hope the
House will agree with me that the
time taken is the minimum that would
be required for looking into the re-
commendations of such a vital body—
the recommendations which affect the
continuation of protection and deve-
lopment of these important industries.

1 am not going into the details of
the other eleven industries and I would
submit that the appropriate time to
go into all those industries—their pot-
entialities, their present state of affa-
irs, and their target capacity in future
—should be a matter for discussion
when  actually the Commission’s
Report and the Government’s recom-
mendations are sought to be amended
through another Bill at the proper
time. However, as one or two indus-
tries are of very great interest to the
Members of the House, I would only
draw their attention to the fruit pre-
servation industry in a passing way.
This industry. from the obvipus data
supplied to the House, may look as
if it is not coming up. Actually that
is not so. The figures given in the
note circulated and placed on the
Table of the House merely indicate
the production in tonnage of such
items of this industry as are under pro-
tection. Actually speaking, the pro-
duction of fruit preservation industry
was 9,000 tons in 1952-53 as against
20,000 tons during the current year.
And the Government has fixed a tar-
get for production of 50,000 tons by
the end of the Second Five Year Plan.
So, considerable improvement and
development are envisaged in the
fruit preservation industry. Apart from
the policy of giving not merely pro-
tective encouragement, the Govern-
ment has decided to give it promo-
tional encouragement also by way of
a subsidy of Rs. 500 per ton of tin
plate required for this industry and
a sum of Rs. 1,75.000 has recently
been sanctioned by the Government
towards the promotional side, sub-
sidy side and loan side to this very
vital industry in the country, which
is primarily agricultural.
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Sir, regarding the cycle industry,
the House is fully aware how tremen-
dously that industry has developed
and how fast it may develop and 1
am not taking the time of the House
reviewing that matter because it is
one of those industries which catches
the attention of people without being
mentioned.

Then one of the industries which
we are today bringing in this Bill—
even the Report of the Tariff Commis-
sion on which is still not available—is
the non-ferrous metal industry which
is included in those eleven  indus-
tries. Sir, the non-ferrous metal is a
section of industry on which Govern-
ment lays great emphasis, particularly
after iron and steel. That is one of the
most basic heavy industries that this
country has got to develop very fast. §
may, for the information of hon.
Members, mention that with regard
to aluminjum, as the House is already
aware, ffom 7.500 tons which is the
current production, very shortly we
are going to step up production to
21,000 tons of aluminium per annum.
And before the end of the Second
Five Year Plan in the public sector
we are proposing to instal one factory
at Mettur in Salem District with a
capacity of 10,000 tons of aluminium
mgots per annum. There is also a pro-
posal under consideration to set up
another factory at Rihand in Uttar
Pradesh with a capacity of 10,000
tons of aluminium ingots. These two
expansions and the existing two should
take the country to a target of about
37.500 tons to 40.000 tons. The pot-
entiality of this industry in our coun-
try i1s enormous. We have, as the
House is aware, about 250 million
tons of bauxite, one of the finest and
purest quality anywhere in the world
—almost on an average more than 50
per cent. of AL O, (aluminium) in
bauxite. It is, therefore, the endeavour
—the constant endeavour—of the
Government that the aluminium indus-
try expands continually, even though
we might reach a period of self-suffi-
ciency, we must continue to produce
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aluminium for export purposes and
replacement of steel and other struc-
turals.

Regarding zinc, the House is aware
that we are not as favourably in the
case of aluminium, We arc trying to
develop, as the hon. Members are
already aware the Jawar mines in
Rajasthan. And [ am glad to inform
the House that the production of the
ore has already considerably gone up
from 200 tons in the last year to 500
tons up to this time and it is hoped
that in the next two years, the produc-
tion from ore mining there will come
to about a thousand tons a day. A
zinc smelter may be put up there if
all the circumstances and the factors
are suitable to that. From the prima
facie evidence it seems that that is
going to be a good sign and we may
all hope that this smelter will come
into being very soon and will have a
capacity of ten thousand tons of zinc
per annum.

We have also several plants as for
aluminium. Regarding copper, because
the estimates of orc are not as great
as aluminium ore—in the case of cop-
per, the estimates are about 3.5 mil-
lion tons of ore—we propose to go into
it in greater production and set up
more production capacity of copper
also.

In order to give a fillip to the non-
ferrous metal industry, Government
have decided to set up a Development
Council for it and the Council is com-
ing into existence very soon. It will
consist of the technical experts avail-
able in our country interested in the
development of non-ferrous metal in-
dustry and Governmental experts and
we may all hope that with the hclp
of the Development Council, we shall
be able to achieve far greater targets
of production than what is estimated
even now.

I do not want to take too much
time of the House and I would only
say that I will be too glad to eluci-
date any point that might be raised
by hon. Members. With these words.
Sir, I commend the Bill to the appro-
val of the House.

Mr. DEPUTY CHAIRMAN:
Motion moved:
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“That the bill further to amend
the Indian Tariff Act, 1934, as passed
by the Lok Sabha, be taken into consi-
deration.”

The time allotted is two hours.

SHri KISHEN CHAND (Andhra
Pradesh): Mr. Deputy Chairman, Sir,
as a principle, nobody can have any
objection to a Bill of this nature.
Every year or every few months we
have similar measures. Sir. we want
to develop industries in oui country.
and in order to develop industries in
our country if they have to meet un-
fair competition, it is very cssential
that protective duties should be levied
so that the unhealthy competition
from outside firms does not kill the
nascent industries in our country. Sir.
U would request the hon. Minister in
charge of this Bill to look at this pro-
blem from another angle. If 1 offer
a few criticisms, it should not be taken
to mean that in any way I want to
fetard the progress of Indian indus-
trialisation or Indian industry. 1 am
offering criticisms only from the point
of view of finding ways and means
of developing the Indian industry at

a more rapid pace and on more
healthy and competitive lines.
Sir, in another context the hon.

Minister—the former hon. Minister for
Commerce and Industry who is now
the Minister for Finance—stated that
our cost of production of steel would
be lower than in any country in
FEurope and in the U.K. and that very
soon when our three steel plants with
a productive capacity of 6 million
tons came into operation. we might
be exporters of steel instead of being
importers of steel. I welcome it very
much. And in a recent meeting of
the Development Council the hon.
Minister himself emphasised that we
should export manufactured articles.
‘We should develop our industries in
such a way that we can stand price
competition and quality competition
with a great many countries of Europe
and the East, in particular. Japan,
and we can make headway in the
world market. As compared to that
we have this Indian Tariff (Amend-
ment) Bill where the hon. Minister
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has poianted out that as compared to
foreign competitors in certain cases
a protection of about 200 per cent.
will be required, and in some other
cases a protection of about 100 per
cent will be required, for instance in
the ealcium carbide industry on which
he laid very great stress. He said “We
are offering a protection of 944 per
cent.” 1 submit, Sir. that there must
be something fundamentally wrong.
All the raw materials arc present in
our country. We arc not 1mporting
a single raw material

Suri H. C. DASAPPA (Mysore):
In the case of calcium carbide it is
50 per cent. You are talking of ball
bearings perhaps.

Suri KISHEN CHAND: Yes. 1
might have made a mistake. I did not
refer to the notes. I am sorry if I
made that mistake. Thank you very
much.

Sir, I was referring to the general
impression with regard to the scale
of help that is going to be granted to
certain industires. In the case of one
industry he mentioned about 280 per
cent.

Surt SHRIYANS PRASAD JAIN
(Bombay): That is all over. That is
now the history of the past.

Suri KISHEN CHAND: What 1
am trying to point out is that if you
see the scale of protection that is
required, you will come to the conclu-
sion that the cost of production in
our country is in some cases doubie
and in some other cases one and a
half times and one and a quarter
times more than the cost of production
in some more advanced countries. My
only point is that there is a Tariff
Commission which goes into all the
details and examines the whole cos-
ting and accounting system of the
industry and it comes to certain con-
clusions. Now as a layman, looking at
it from the general point of view. I
should like to know one thing. We
know that all the raw materials are
produced in our own country and the
cost of the raw materials is less than
the cost of the raw materials in other
countries. In many other countrics
they do not have all the raw materials.
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For instance, in Germany many of the
raw materials are imported from out-
side countries, and yet out of those
imported raw materials they produce
a finished article which is cheaper
than what we can produce. This cre-
ates a suspicion In my mind that
there must be something fundamental-
ly wrong in our methods of produc-
tion. While I am going to offer cer-
tain suggestions, 1 am trying to draw
the attention of the hon. Minister to
the fact that a thorough enquiry is
necessary as to why our cost of pro-
duction goes up and how it goes up.
Simply coming forward with this Bill
consisting of huge numbers for diffe-
rent industries and saying that instead
of 10 per cent. protection we are
now giving 20 per cent. protection or
some such thing does not convey any
idea.

Sir, as an elucidation in iespect of
this Bill the hon. Minister gave us
certain figures showing how our pro-
duction had gone up and to some
extent the quality had gone up. Well,
if the quality is improving and if the
production is going up, why is the
cost not coming down? Why do we
still need for certain things of com-
mon use such a big protection ? Take
for instance the cycle industry. He
said, Sir, that thc entire raw material
was Indian. Even the tubing factory
is being set up, and we are going to
have.........

Surt SHRIYANS PRASAD JAIN:
Some of it is still being imported.

Surt KISHEN CHAND: The Tata
Company is setting up a section for
manufacturing tubes. (Interrup-
tion.) You are now passing this Bill to
give protection for the next four years.
This tubing factory is coming into
operation within the next six months.
So, what T am suggesting is that even
if you wanted to give protection, it
should have been for a shorter period,
because certain other raw materials
are going to be produced in our coun-
try in sufficient quantities and at
sufficiently low prices. T know, Sir,
that it is very easy to side with Gov-
ernment and say “Go on giving pro-
tection”. But you have got to consider
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the other side also. The people are
consumers also. Now, the hon. Minis-
ter says that the cycle industry needs.
protection. By all means give it thc
protection that it needs against for-
eign competition. But why should the
price of a cycle be so high in our
country ? Why should it be Rs. 150
for a cycle? We want the cycles to
become popular and more popular in
our country. We want every villager
to have a cycle, because he has no
other means of transport. Cycle is a
poor man’s transport. and I would
welcome the day when we can pro-
duce one crore cycles every year so
that every villager can have a cycle.

Surr SHRIYANS PRASAD JAIN-:
The cycles manufactured in India are:
definitely cheaper than those which
are imported. Is it not so?

Suri KISHEN CHAND: If they
are cheaper, I think there is absolute-
ly no need of giving any protection to-
certain parts. It is rather a contradic-
tion in terms. (Interruption.) 1 would'
like the hon. Member to clarify his.
point, because 1 could not catch it.

Surr S. N. MAZUMDAR (West
Bengal): They are not prepared to
answer, it seems.

Sarl KISHEN CHAND: The hon..
Member says that the cost of produc-
tion in India is cheaper than the cost
of production in UK. If that is <o,
then why are they asking for protec-
tion at all? Sir, 1 think this is really
sidetracking the issue rather than fac--
ing it squarely.

My suggestion is that the Govern-
ment should have separate categories.
for the articles. There are certain
articles which are mainly consumed'
by the poorer sections of our society.
Rather ! should say that they are used
by the poorer sections of our society.
and there are certain other articles
which are integral parts of further
manufacture. There are also certain
consumer type of articles. Even with-
in these three or four categories we
have to see that where the articles
are mostly used by the poorer sec-
tions, the cost does not go up, and
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it is a fact that the cost of such arti-
cles is going up mainly on account
of bad methods of production and
inefficient methods of production. Sir,
protection is an  unpleasant thing
which creates inefficiency. Every
inefficient industry has come to realise
that it can get protection for the ask-
ing of it, if it can convince the Tarifl
Commission by facts and figures
regarding its method of production and
if the Tariff Commission comes to the
conclusion that the cost of produc-
tion is at a certain level, the Tariff
Commission recommends a protective
duty and the Government sanctions
it. If an inefficient industry is protect-
ed the result is that the common con-
sumer has to pay a higher price for
the inefficient management of the
industry. Sir, I do not see any reason
why in the case of the cycle industry
we should give any protection. If it
can be proved that foreign competi-
tors are being subsidised and that they
are dumping their goods in our coun-
try, we should give protection to only
such industries against dumping. We
should allow in all other cases free
imports. Cycles will come under free
import because, as an hon. Member
has said, the price of cycles in the
UK. and Europe is higher than in
India. Naturally, in such a case for-
eign cycles will not come here but our
cycles will go to foreign countries.
We will become exporters, and that
should be our aim. In the last Advi-
sory Council meeting the hon. Minis-
ter laid stress on the point that we
should export manufactured articles.
If that is his aim and object, if he is
aiming at an industry becoming so
strong that it becomes an exporting
industry, why does he come forward
with these protective duties which
only keep alive inefficient industries?

Sir, T will just make a few remarks

about one or two industries and then
conclude, because the general sense of
the House seems to be that we should
80 on giving protection irrespective of
considerations of efficiency or ineffi-
ciency under the name of Indian indus-
trialisation. I would examine the case
of preserved fruits. In the matter of
preserved fruits probably some hon.
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Members  think that the raw
fruit is cheaper in Australia and
in the UK. than it is in our
country. I do not know about
that, but I think we produce raw

fruit in our country at cheap price.
Sugar is produced in our country and
the price of sugar is not too high as
compared with its price in other coun-
tries. They are the main ingredients
of any preserved fruit industry—raw
fruit and sugar. In both these things
our price is less than in the foreign
countries. What is the need of pro-
tection then ? 1 am very glad that the
hon. Minister has informed the House
that as far as canning is concerned
for tin plate, which is required and.
whose cost is higher in our country
than in the foreign countries, the
Government has kindly agreed to give
a subsidy, sort of concessional price,
I welcome it. But when you have
given that concessional price for the
tin plate in the canning industry, for
the rest of the things the cost of pro-
duction should be lower in our coun-
try. We should become exporters and
not levy an import duty to keep out
the foreign stuff. It is after all going
to be a reciprocal thing. 1 am looking
forward to the day when we become
exporters. Why not start from now ?
When we try to export, naturally the
other countries are going to give pro-
tection, and then they are going to
discriminate against us. So, from now
on we must build up an atmosphere
of free trade, so that we are able to
export when our industries are in a
better position to do so.

Sir, the hon. Minister said some

thing about non-ferrous metals.
Among the non-ferrous metals of
course, aluminium takes pride of

i place. You know, Sir, that the stock

of copper in the world is going down.
The quantity is becoming less and
less and the production of copper is
also becoming less, and aluminium.
is slowly and gradually taking its.
place. Formerly, electrictty was carri-
ed by copper wires, but now alumi-
nium wires are found to be better than
copper wires for the transmission of
electricity. We find, Sir, as stated by
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he hon. Minister that we have an infi-
ute stock of 250 million tons of
bauxite. When we have such a huge
juantity, what has our Government
seen doing during the last seven or
right years of its existence that today
wve have only productive capacity of
ibout 10.000 tons of aluminium ? It
s a joint venture with a Canadian firm.
Most of the capital is owned by Cana-
fians and the management is in the
hands of Canadians. In that venture
ve are producing just now about
10,000 tons of aluminium ingots. and
>y the end of the Second Five Year
an the hon. Minister stated that its
sroduction would go up to about
§7.000 tons—and bauxite is available
n our country at a pretty cheap cost.
We have hydro-electric power in our
ountry produced at a fairly cheap
rice.

SHrr H. C. DASAPPA: Where?

Surt KISHEN CHAND: Just now
in hon. Member asked me where.
When we see the Bhakra Nangal proe-
ject, when we see the Damodar Valley
Project and the Hirakud Project. and
when we see the First Five Year Plan,
the hon. Member will say that we have
1ot so many kilowatts of clectricity
>eing produced in our country. But
ve change our position. Sometimes
when we are talking of the Five Year
Plan, we say that we are producing
nillions of kilowatts of electrical ener-
ty. Now, instead of dicussing this Tariff
Bill I should really devote time point-
ng out to him how many kilowatts
ire produced by the various hydro-
flectric schemes. Si:, we are spending
Rs. 500 crores on these big dams
~hich are going to produce hydro-elec-
ricity. When hydro-electricity is
‘heap, when bauxite is cheap in
wr country, we want to give this
srotection, increase the price of alu-
ninium and cut off all future pros-
yects of exporting manufactured alu-
ninium articles. We always want to
‘emain importers or at best a protec-
ed country for our inefficient indus-
ries. Sir, the picture of zinc and cop-
3er was not too rosy because our
sountry has not got enough raw
naterial. I do not want to say any-
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thing about it. I only want to say a
little about the plastic moulding
material. Sometime back the hon.
Minister came forward with another
Bill in another connection about poly~
thene, which is another raw material
that is now being manufactured by the
I.C.L in fairly large quantities. Poly-
thene is one of the raw materials of
the plastic industry. The price of pol-
ythene has been unnecessarily raised
by giving protection to a foreign firm,
and the result is that the price of all
plastic materials is going up. We want
the electrification of rural areas. and
for that purpose we will require swit-
ches, holders and so many other
things. It is a vicious circle. Rural
areas cannot get electricity because the
cost of electrical goods is very high.
According to the Tariff Commission
the cost of production of these facto-
ries is high, and so we give them pro-
tection. We must be clear in our mind.
If we want electrification of the rural
areas, we have to produce electrical
goods at a cheap price, and we can
only produce them at a cheap price
if we allow the industry to face com-
petition, to reduce their expenses and
to economise, then only we can bring
down the price of electrical goods. It
was suggested that the number of
transformers was going up and that
their quality was high. I agree with
that statement. If the quality is good
and the raw material is available in
our country—we possess the technical
know-how—why should the prices be
high and why should we give them
a protection of 40 or 50 per cent?

1 do not see any reason. I want the
industrialisation of my country but an
efficient industrialisation and not a
protected industrialisation where the
industries are spoon-fed by the Tariff
Commission.

Surt C. P. PARIKH (Bombay):
Mr. Deputy Chairman, this Bill is a
very small Bill but I consider it very
important, because it reflects the
industrial and economic development
of the country. The hon. Minister has
given figures of production, which has
gone up by five to eight times in some
cases, of which, I think, we should all
be proud. Not only that, in the Second
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Five Year Plan such rate of produc-
tion is going to be still multiplied. Mr
Kishen Chand has ignored all these
factors and he has laid stress only on
certain factors like price, quality, etc.
He conveniently forgets that many
industries in India have been built up
only by protection and that when an
industry has been able to stand on
its own legs, the protection has been
discontinued. He will see that in this
very Bill in the case of the last item,
“electrical accessories”, protection is
discontinued. If he studies Tariff
(Amendment) Bills, he will find that
in many cases, protection has been
discontinued. He is making a mistake
about the whole thing. He does not
realise what the import duty structure
is in the country. Import duties can
be either revenue duties or protective
duties. Even when protection is dis-
continued, revenue duties are still
levied on the same scale or even on
a higher scale.

Sur1 KISHEN CHAND: 1 am not |

against revenue duties; they are on a
different footing. I am only against
protective duties.

Surt C. P. PARIKH: Protective
duties have been discontinued in many
cases and only revenue duties are
imposed.

Sar1 KISHEN
a different thing.

CHAND: That is

Surit C. P. PARIKH: Our enono-
mic position is such that we need to
restrict our imports as much as pos-
sible, and our problem will become
more acute on account of the foreign
exchange deficit that we anticipate.
On that account, we must make a
difference between what are revenue
dutics and what are protective duties.
Mr. Kishen Chand also forgets that
in the case of many industries which
received protection, we are now
exporting those commodities in com-
petition with the other countries, and
India stands one of the first in many
of those commodities. In textiles, for
example. India stands equal to Japan
and superior to the United States and
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England. In the case of sewing
machines and electric fans where we
have given protection, we are export-
ing now in competition with other
countries after we have establishedh
those industries on a round footing.

SHr1 KISHEN CHAND: May F
ask a question? He said that our tex-
tiles were competing with those of the
United Kingdom. Then, why is it that
UK. textiles are coming to India im
spite of the 20 per cent. customs duty?

SHrl C. P. PARIKH: They are
only superior qualities like laces,
c¢mbroideries and such things.

Suri KISHEN CHAND: Even super
fines.

Surr C. P. PARIKH: Our super-
fine cloth is competing with the
British supertine cloth very well. The
hon. Member must understand that.

SHri P. N. SAPRU (Uttar Pradesh):
Will Mr. Parikh explain why, when
we are in a position to export our
goods and when our industries are
doing very well, it is necessary for us
to continue to give them protection?

Surt C. P. PARIKH: No protec-
tion is given; that the hon. Member
must understand. Only the revenue
duties are there. And these revenuve
duties we have to levy in order to
restrict imports, whether an article is
expensively made or cheaply made
here. The whole thing is that we want
only certain classes of goods to be
imported into this country. and for
this -purpose we have to levy revenue
duties on a heavy scale. Even thess
revenue duties are not enough. Over
and above them, we have the remedy
of quantitative restrictions on imports.
We have to balance our trade. We
are now in a difficult position because
we have to import more and more of
industrial goods and industrial machi-
nery and the rest of the goods, con-
sumer goods, especially those which
are of a luxury or semi-luxury type.
we shall have to avoid.
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With these remarks, 1 would like
to go into certain of the industries in
regard to which the hon. Minister has
thought fit to continue protection.
Three or four of them I consider to
be very important, because they have
unlimited scope for expansion in the
country. Take the canning industry.
Our fruit production will increase
year by year in the irrigated areas,
but more production of fruits alone
will not help the canning industry.
There should be preservation and
storage facilities at the fruit-pro-
ducing centres. Over and above that,
refrigeration and rail transport facili-
ties will have to be furnished. Only
then will the canning industry get a
fillip. This is necessary because this
is the only way of increasing the per
capita income of the agricultunsis,
especially in the case of fruits and
expensive vegetables. Now, these are

wasted at the moment, and the only |

way to improve matters is to statt
this canning industry in those pro-
ducing areas and give it such facili-
lies as transport, refrigeration, etc.

Power transformers: At  presest
1500 K.W. transformers and below,
we are producing fairly in large quan-
tities. Above that we have to import.

Then, there is the  non-ferrous
metal industry. This is a very impor-
-tant industry because our standard of
Tiving will not go up unless we exploit
our soil and our mines and also out
forests. These are the sources of
wealth by which we can increase
-production, and I think that, so tar
as mineral production is concerned,
it has not been encouraged or has not
received the attention of the Govern-
ment, which it deserves. This non-
ferrous metal industry will not come
up by merely giving protection but
by giving so many other facilities
like cheap electricity. cheap trans-
port and cheap water supply. These
are the three essential requirements
for starting and developing this non-
ferrous metal industry.

Then comes the bicycle industry.
Tts consumption in India is going to
be in my opinion six times what it
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is today, because just as in America
every third man has a bicycle, in
India also in course of time every
third man will have a cycle.

SHrr H.  C. DASAPPA: Every
third man has a car in America.

Sur1 C. P. PARIKH: 1 am sorry
for making that slip, and 1 thank Mu.
Dasappa for correcting me.

With regard to the point raised by
Mr. Kishen Chand about price and
quality, by protection alone prices will
not increase and quality will not
improve. If prices are to be reduced
and quality improved, we have to take
the drastic measures suggested in the
Industrial Policy Resolution, i.e. con-
trol and regulate the industries in the
private as well as in the public sector.
For that, 1 suggest to the Ministry
that a separate wing should be creat-
ed in the Tariff Commission to con-
trol the protected industries both from
the point of view of quality as weil
as price. If they examine about a
dozen or two dozen units in each in-
dustry it will be found that the diffe-
rence in the cost of production is as
much as 30 per cent. Therefore, 1
suggest that this must be brought to
the notice of the Ministry after inves-
tigation by a separate wing of the
Tariff Commission which is well-versed
in these problems. Then, they will be
able to know what units have a high
cost of production and bad quality. As
regards higher cost of production,
there are so many difficulties on
account of location, etc. These should
all be gone through. All these should
be brought to the notice of the Minis-
ter after investigation by that wing of
the Tariff Commission. because that
is very important. When we have
industries protected by revenue duties
or protective duties, we should have
in this country cheapness of produc-
tion and the quality of the goods
should be of an averape standard.
For this there is no machinery at pre-
sent. Therefore, I feel such a machi-
nory should be evolved very soon
under the Act regulating industries
and in the Tarifl Commission there
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should be a separate wing or depart-
ment to enforce improvement of quali-
ty in various units of production.
This improvement in quality can be
eflected by change in processes, by
.additional machinery and by so many
other methods which may be suggest-
ed by technicians. There should be
improvement in quality and prices
should be controlled.

The second point that I would like
to submit in- this connection is that
when the question of prices is being
examined, they should examine the
cost of production and items like
over-head charges, advertisement char-
-ges and so many similar items which
are found especially in the balance-
‘sheets of concerns which are controll-
ed by foreigners. They have a large
share of the profits and so are able
to waste it on these items.

if these two checks are made regar-
ding price and the quality also by
.a separate wing of the Ministry, then
1 think the consumer will get his goods
-at a fairly low price and also the cost
of living index will appreciably go
-down.

In the matter of restricting thesé
imports, there is the quota system and
-quotas are given to consumers, manu-
facturers or established importers.
Here there is a snag. I know of many
cases—innumerable cases—where the
established importers have quotas and
in them they indulge in trafficking
and they sell them to others at 30 per
<cent and 50 per cent higher prices.

AN Hon. MEMBER : Not now.

SHr1 C. P. PARIKH: My hon. fri-
end here says, “Not now’. But I
know of cases where they sell them
for 30 to 50 per cent profit and this
should be stopped. How can this be
stopped? You have to restrict imports
and you will have to restrict imports
drastically in order to save foreign
exchange. Therefore, wherever the
prices of imported goods and prices
paid by the consumer in the country
differ by over 25 per cent, those cases
should be scrutinised by the Minister
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and a warning should be given to the
importers that if this thing continued,
then the State Trading Corporation
will intervene in the matter and the
goods will have then to be first sold
to the State Trading Corporation.
After the the State Trading Corpora-
tion gets hold of those goods, paying
a fair remuneration and commission
to the present importers, the Corpora-
tion should be liable to a sales tax on
those goods and then sell them with-
in the country. Then this quota res-
triction to established importers will
not be necessary. A sort of a mono-
poly has been created here for many
years and this should disappear. Can
we not have control on them by sales
tax and import duties, especially now
since the agency of the State Trading
Corporation is there ? It is easy to
do it now. There is no use having a
wide disparity between the price of
the imported article and the price
paid by the consumer. In the case of
many drugs the prices charged from
the consumers are 100 per cent more.

On this subject I have to make
another suggestion. There are diffi-
culties of foreign exchange and we are
having revenue and protective duties.
We have got to analyse the structure
of our imports. There are essential
goods and there are non-essential
goods. The non-essential consumer
goods constitute only about 4 to 5 per
cent. So, no great economy can be
effected there. In essential consumer
goods you can make some economies.
Even under raw materials for indus-
tries, you can make some economy,
but for that no proper investigation
is made as is warranted by the situa-
tion. I may give one instance of an
industrial raw material on which you
can effect economy in foreign
exchange. Egyptain cotton of the Kar-
nac variety costs Rs. 2,500 per bale
and we are importing a lakh bales and
that quota of a lakh of bales will
cost Rs. 25 crores. And this goes to
the manufacture of superfine goods,
for making cloth of 60 counts and

over. Now, if you want to save
exchange it is no use going to many
items. You cut this one item by 50
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per cent levying a duty so that the
country may use only half the quan-
tity of this kind of cloth. Then instead
of one lakh of bales some 50.000
bales will come and in that way you
can save Rs. 12-5 crores of foreign
exchange on this one item. That
comes to about Rs. 62 crores in a
-period of five years. This is very
important. If you want to save foreign
exchange you should thus analyse so
many other items. We have to effecr
economy, but it is no use going over
too many items. We should have a
few big items. Catch hold of them
in order that foreign exchange is
made available to the degree that we
desire. These are some of the sugges-
tions that 1 had to make in this res-

pect.

I think that if the policy is pursued
in a vigorous way, the industrial
development of the country will pro-
ceed at a rapid rate and we shall be
among the industrially advanced
nations with a volume of trade of
which we shall be proud, because the
consumption capacity of our land 1s
six times our present figure. So, thers
is great scope for industrial expansion
and we should not waste time.

With these words, Sir, I support
the Bill

Surr H. P. SAKSENA (Uttar Pra-
desh): Mr. Deputy Chairman, 1 rise
to support this Bill, the Indian Tariff
(Amendment) Bill, not as a matter of
convention, but because of a deep-
rooted conviction which was brought
about by the very clear and lucid
speech of the hon. Minister who is
sponsoring the Bill. It was a speech
that should have been read at an
election meeting in an industrial cen-
tre. It showed the enormous advance
and improvement that the country has
made in the industrial field. Mr.
Kishen Chand should have bcen there
in order to refute all these improve-
ments and in the end he would have
been satisfied that all that he said was
wrone and 2l thqt the hon, Minister
said on behalf of the Government was
correct, because facts have got a
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knack of speaking for themselves.

You cannot conceal them.

There are only fourteen items for
which protection is required to be
had by means of this Bill. Fourteen
items are those that are essential to be
thousands and thousands of items of
industry should not be a matter about
which any one should have a grudge
or any grievance. These fourteen
items are those that are essential to be
protected and in order to industrialise
our country, in order to make the
necessary improvement in our indus-
trial spheres, protection is a desidera-
tum. That has got to be given if these
industrics are to be kept running.

The hon. Minister gave us an
account to begin with, of the calcium
carbide factory at Calcutta. Then it
was very heartening and encouraging
to hear from him that four new f.c-
tories were to be established, two in
Kerala, one in Madras and one in
Bombay. I am sorry that no factory
is yet to be established in Uttar Pra-
desh which is so poor industrially.
Perhaps that is due to the lack of raw
materials in that State or for some
other reasons. It is backward indus-
trially; and one of the biggest States
in the country is not being industrial-
ly developed. -

We have got the sugar industry no
doubt, about which my hon. friend
Shri Parikh did not say a word. Iec
did not explain to the House why it
was that sugar was selling at four
times the price that it used to be sold
in pre-war days. He never explained
a word about it.

Mr. DEPUTY CHAIRMAN-
Because it is not a subject matter of
this Bill.

Sur! H. P. SAKSENA: But he gave
many examples about the textile
industry with which he is very familiar
and with which he is intimately con-
nected. He should have said somc-
thing about sugar also.

Mr. DEPUTY CHAIRMAN: He
gave suggestions to save foreign
exchange. As regards the sugar indus-
tpyl. you do not imporl any raw pyaio-
rials.
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SHrR1 H. P. SAKSENA: Well, we
have to bear in mind that there is the
opposition Bench also in this House.
There was Mr. Kishen Chand who
was very jealous of safeguarding the
interests of the consumers. It i3 the
consumers interests that 1 am speak-
ing about now when 1 talk of the
sugar industry. Anyway, Sir, my pur-
pose is with regard to these fourteen
items and I again say that each onc
of them is necessary to be given the
necessary protection so that prices may
not shoot up and the industries may
be able to stand on their own in cour-
se of time.

He also gave us some account of
the ball bearing manufacture which
is te be given protection at 944 per
cent. ad valorem. These ball bearings
are a necessity for industrial expan-
sion and. therefore. no onc should
grudge this duty of 944 per cent. ud
valorem. On the face of it, it looks
to be a very big protective duty but
it has got to be given because of the
foreign competition. He also gave us
information about the automobile
industry and the locomotive industry.
All these are heartening and cncour-
aging features and we should look at
the industrial expansion in our coun-
try and not shut our eyes to the facts.
It is not always wise to be looking
up for thorns alone; there are roscs
and flowers also which should attract
our attention, but my [riend, Mr.
Kishen Chand, looks only at the
shortcomings of the Government and
perhaps it suits his purpose. His
speech was a rehearsal of an election
speech that he proposed to give dur-
ing the next two or three months.
When he spoke of the safeguarding of
the interests of the consumers, T felt
that he was speaking with a mental
reservation. He did not mean to sup-
port the cause of the consumers but
it was only a side issue that he brou-
ght. Industrial expansion has bheen
only recently emphasised by our new
Commerce Minister and he is going
to lay emphasis on the production of
and the improvement of manufactur-
ed goods so that we may be able to
export our manufactured articles
instead of sending raw materials. That
4—37 R. 8./56
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thing has got to be implemented and
it is upto us all to see that our manu-
factures which alone enrich a coun-
try—America has been enriched only
by these manufactures not by a magic
wand—-are increased. Our country has
got all the potentialities for becoming
rich and it can become rich by means
of these manufactures.

With these words, Sir, 1 give my
whole-hearted support.

SHr1i SHRIYANS PRASAD JAIN:
Mr. Deputy Chairman, 1 extend my
full support to the measure which is
before the House. I would rather like
to emphasise that the protection given
to these various industries has given
a great fillip for their expansion. It
has not only given gainful employ-
ment to so many people in this coun-
try but has brought into operation so
many idle units and has contributed
most to the economy of this country.
Some of the protected industries are
not only catering to the needs of the
home market but are also exporting
their manufactured goods and in that
shape. bringing in foreign exchange
which we so badly need.

Sir, I was very anxious to know.
especially when protection is being
given to these various industies, to
what extent this protection has contri-
buted to the economy of this count-
ry. With this_object, I was looking
into the Tariff Commission’s Annual
Report to find out and assess the act-
ual effect. A note has also been cir-
culated by the Ministry and I went
into it thoroughly but the facts and
figures which I wanted to know are
available neither in the Annual Report
of the Tariff Commission nor in the
note which has been circulated by the
Ministry. 1 was particual to know cer-
tain things; for instance. I wanted to
now the saving of the foreign exchange
because of the increased production of
the protected Commodities; I wanted
to know the earnings of foreign
exchange because of the export of
such commodities; I also was eager to
know the loss of revenue to Govern-
ment in the form of import duties
because of the fall in import duties
owing to the protected tariff. The other
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points that | wanted to be clarified !
are the amount of subsidy paid. if
any, to protected industries or draw-

back on import duty, if any,
on imported raw materials used
in export; the wages and salaries

paid to the staff and the workers in
protected industries because of which
produciion has increased. Even if onc
were to  attempt to calculate the
figures that 1 wanted to know, it is
rather impossible to have these fig-
ures. For instance. if one were to
find out the monetary benefit accruing

out of protection granted to the hair
belting industry one would not be
able to do so because total production
‘of hair belting is given on the tonnage
basis while its value is given on the
foot basis. Unless one knows the rela-
tion between the tonnage and the foot
basis, one would not be able to calcu-
late and arrive at the figures. My sug-
gestion is that whatever figures are to
be given, they should be on one basis
only so that one may be able to cal-
culate easily the figure that one wants.
In respect of spinning wheel. no price
is given. The third industry which 1
scrutinised in the Annual Report was
the electric motor industry. The total
number of motors and the total horse
power has been mentioned in the
Annual Report but prices are given
for two types only. namely S5 horse
power motors and 7 horse power
motors and this table does not give
the number separately for 5 horse

power and 7 horse power motors. The
value of these two types of motors dif-
fer considerably. I would give you 0ne4
more example. The value of the grind-
ing wheel is mentioned on the basis of
numbers while output is given on the
basis of tonnage. Among alloy and
special steel, price of cobalt steel is
given but not its output <and so also
is the case regarding nickel steel. 1
have also gone into the question of
the sheet glass industry. Three varie-
ties are shown on the ounce basis but
the output of these wvarieties is not
given separately. Sir, from what I have
seen it would appear that there is no
co-ordination between appendix VI |
and appendix VII with the result that -

[RAJYA SABHA]

(Amendment) Bill, 1956 286

calculations become impossible. Simi-
larly, co-ordination does not cxist
between appendix V and appendix
VI. Appendix V gives the installed
capacity for 29 groups of industries
tfor the period July-December 1956
while appendix V1 gives the actual
output for as many as 39 groups of
industries for the year 1954-55. So. it
becomes very difficult

Stirt MANUBHAI SHAH: There
are individual Reports where all these
details are given.

Surl SHRIYANS PRASAD JAIN:.
1 have not seen the individual Reports.
I am referring to the summary. 1f
anybody wants to know what actual
benefit has been derived, there shonld
be all this information available so
that at one glance one may be able
to see to what extent the protection
has been given and to what extent it
has been of advantage to the country.
I would, therefore. emphasize this on
the hon. Minister for Heavy Indus-
tries that either the Ministry of Com-
merce and Industry or the Tariff Com-
nussion itself should collect all such
information in a tabular form and
supply it to us so that we may be able
to find out to what extent the pro-
tection has been of advantage both to
the industry and to the country and
whether the industry really deserves
continuance of protection in the future
or not.

With these remarks 1 would con-
clude.

SHr1 H. C. DASAPPA: Mr. Depu-
ty Chairman. Sir I join my hon. fri-
ends in welcoming this measure and
in particular T would like to convey
my thanks to the hon. Minister for the
very exhaustive and comprehensive
speech with which he introduced this
measure. In fact, almost all my mate-
rial for the few ideas that I am now
placing before the House is drawn
from his own speech. Sir, one thing
is certain from the remarks that were
made by hon. Members here that we
are all anxious that our industries
must be built up and that it is not
the levy of protective duties alonz
that will help the building up of in-
dustries. It is obvious that it is only
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a part of a more comprehensive eco-

nomic policy; it is not that this mea- |

sure by itself will help the develop-
ment of industries. I do not want to
deal with that larger question because
I fear that that will take a lot more
time.

Sir, I do feel from the remarks
made by the hon. Minister himself
that so far as cost accounting goes
and the maintenance of accounts goes.
all is nnt well with many of our
industries. This is not a remark for
which T make myself responsible be-
cause we all know how very poor
we are in trying to keep. in the first
place, accurate accounts and, in the
second place, to make those accounts
available to our authorities. 1 think
it s this primary lack in our trait that
gives rise to all these complications.
Really it is an impediment in the
work of the Tariff Commission. I am
very happy to note that the hon.
Minister himself made reference to this
very important aspect with reference
to some of the industries he was
referring to. Sir, I want to lay a great
deal of emphasis on this point becanse
I feel it is just a suspicion not having
been charged with the task of look-
ing into the accounts of people. but
it is just a suspicion which is fairly
widespread—that very often people
make out a case for protective dutics
even when they could probably man-
age with less of protective duties or
with no protective duties even. This
is a matter where I can only sound
a note of caution to the hon. Minister
that he must tighten up his machi-
nery with reference to these industries
which come forward for prolection.
If there is any lack in their establish-
ments with reference to the mainten-
ance of proper accounts and if they
do not satisfy the rigorous tests that
the Ministry may insist upon. then |
think that those industrics should for-
feit the right for protective duties. 1
thought that 1 should bring home this
fact on this occasion.

With regard to calcium carbide, 1

really do not know how it came about
that its manufacture was delayed so

long. There was no explanation for- |

thcoming as to why when they were
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| inclined to help that industry a num-
ber of years ago, it only started pro-
duction in 1954, If- a person claims
certain concessions from the Govern-
ment there ought to be a great deal
of enthusiasm to promote the indus-
try. I have had no explanation as to
why there has been such a long delay
in bringing into being this one cal-
cium carbide unit at Calcutta.

Secondly, with regard to calcium
carbide it is sought to be made out
that it is a very complicated process.
I have seen certain calcium carbide
factories in Europe; 1 visited one in
South France. It was a very small
factory; it was not a big one and I
found it manufacturing calcium cat-
bide. In fact, the Mysore Government
had a proposal for the manufacture
of calcium carbide. After all, the raw
materials that may be required for it
are just lime-stone, coke and somc
charcoal and power. Now, 1 am
unable to understand why calcium car-
bide is not produced in adequate
quantities in the first place and, in
the second place, how it does not come
up very much to our standard. In
fact there was kind of a confession,
rather an admission, that the location
of the unit in Calcutta was wrong. I
am rather surprised that in 1954 when
there must have been so much mate-
rial available with regard to this
industry, the Government should have
thought of helping its location at
Calcutta, a place admittedly not suited
for that industry. [ think somebody
must be responsible for this state of
affairs. It is not as though it facili-
tates me to locate it in Calcutta if I
stay in Calcutta. Because 1 stay in
Bombay. I locate it in Bombay. That
is not the way of building up national
economy. Here you want lime stone,
power and other things and we must
have selected a proper place. T am so
happy to note that the hon. Minister
now plans to locate four new factories
at proper places. I hope the lesson
which this instance has provided will
not be lost on the hon. Minister and
on all those people concerned with the
i building up of industries.

|
Then, Sir, I would like to say a
| word or two on this fruit preservation.
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After all. in India we generally do
not consume much of fruits. That
does not form such an important part
of our diet. It is rather unfortunate
but I think it is admitted that the ten-
dency to take to more and more fru-
its is on the increase. If that is so.
nature is not inclined to oblige us to
give us fruits at all seasons except
things like bananas, and perhaps—I
do not know whether we get it all
the year—guavas and few
others. There are a large
number of seasonal fruits and as cer-
tain hon. Members have already stated
there is a marked improvement in the
production of fruits in the country.
And I am pretty sure with not only the
extension of irrigation but also with
the desire of people more and more to
develop these orchars and the market
that could be made available becausc
of transport facilities and so on, there
will be much more of fruit produc-
tion. I reinforce very strongly the
argument of my friend, Mr. Parikh,
with regard to transport facilities, of
having these refrigerated vans and
wagons. That applies not only to
fruits but to all perishables like fish.
etc. We must develop canned fruits
industry and from the little experi-
ments that are going on in the Food
Technological Institute in Mysore wc
know that it can be made a great
success. We may not only provide for
all our requirements, but also we may
be able to export a fairly.large quan-
tity. In this respect, I think the con-
suming departments of the Govern-
ment themselves can help us a lot,
for instance, the Defence department.
I really have no statistics, but I am
sure the hon. Minister will agree that
they consume a lot of fruits, thosc
canned I mean. I see no reason why
the Defence Ministry should not make
all its purchases from our indigenous
products. I know it for a fact, and T
find from the note which has been cir-
culated here that an appreciable quan-
tity of canned fruits and fruit products
is purchased by the Defence depart-
ment. Because of the note that the
hon. Minister has circulated my atten-
tion, has been drawn to it. Why

4p..M
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has it this nice qualification “An
appreciable quantity of canned fruits”?
What percentage of our canned fruits
and food products is really purchas-
ed by the Defence Ministry ? Is it
fifty per cent? I would be happy. Is
it seventyfive per cent ? Is it hundred
per cent? All that I say is let it be at
least very nearly that. It may be in
exceptional cases when certain fruits are
not available we may have recourse
to imports. There are small coun-
tries which have built up their
industries remarkably well. Take Aus-
trialia. A very big country no doubt
but the population is eight or nine
millions—eight or ninc millions as
against our 370 millions. Are we any-
where near Australia? in the matter
of most of these industries? Why
should we lag behind them?  Why
should small States like Switzerland
or Sweden or Belgium for a matter
of that, be so much more progressive
with regard to the industries? There
must be something lacking in us,
whether it is by way of, as I said,
our national trait, whether it is with
regard to the honesty of our entre-
preneurs and enterprise of our entre-
preneurs or whether it is lack of
organisation. Well, there is something
lacking which has got to be looked
into in order that we may build up
our industries.

Then, I go to cycles. My frined, Mr.
Kishen Chand, said that practically
all the raw materials were available.
This is not fact. 1 do not want to go
into details. Quite a number of spe-
cial steels that we require are not
available in our country and we have
got to import them and then re-roll
or have thesc tubes and so on. The
demand according to the figures sub-
mitted by the hon. Minister 1s 7,25,000
annually, but our capacity is only
$,42,000, not even upto our demand.
What is our production ? In 1955 it
was only 4,91.000. Now, with all this
heavy protection, why 3 it that we are
not even maunfacturing the number
of cycles that we need, leave alone
the question of export ?
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Then, 1 would like to say a word
about non-ferrous metals. Mr. Sak-
sena is always naturally thinking of
U.P. Though they might not have pro-
vided for manufacturing transformers
and other small things in U.P. they
have given at Rihand this aluminium
factory, spending about Rs. 12 crores
which is not bad. So. it 1s not as if
he should have a grievance that the
Ministry is not thinking of U.P. or
anything like that. 1 um sure they are
as sympathctic and - solicitous about
U.P. as about any other State.

Surt H. P. SAKSENA: I congra-
tulated Mr. Dasappa for the establish-
ment of two factories in Kerala. onc
in Madras and the other in the adjoin-
ing province of Bombay.

Mr. DEPUTY CHAIRMAN: Now
he is congratulating you?

SHri H. C. DASAPPA: The ques-
tion about aluminium is a very impor-
tant one. I do personally feel and
I agree with Prof. Kishen Chand that
we should have taken very much morc
trouble in bringing more aluminium
factories into being, but it is circum-
scribed by one solid handicap, name-
ly. power. And we know just now
that we are having a little power.
maybe in Nangal, and in Bokaro and

in some places in the South. But we
" have been slow to produce power
which we can easily do. For instance.
by spending Rs. 50 crores we will be
able to produce one million kilo-
watts of power in Honnemaradu,
about Rs. 500 per kilowatt, at the
rockbottom cost, cheapest anywhere
“in India. And yet we are still far from
producing it. Now. bauxite is avail-
able in Bengaum and other places. We
can easily start an aluminium factory.
The site is there, the scheme is ready.
We only want Mr. Shah to visit the
site and explore the thing and T am
sure an aluminium factory can bc
started there and made a very big
success. I entirely agree that we arc
short of copper and we must switch
over to aluminium and there is a
wonderful scope for aluminium.

Mr. DEPUTY CHAIRMAN: It
is time.
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SHrR1 H. C. DASAPPA: There are
so many things to be said. All that
I can say is that on the whole wc¢ are
on the right track and I am sure some-
thing tells me that hereafter things
will move much better and much
faster than ever before.

SHrr B. K. P. SINHA (Bihar): Mr.
Deputy Chairman, 1 am glad that the
principle of protection has received
general approval in this House. 1 am
a protectionist because I feel that for
an undeveloped country that is the
only policy. Great Britain was at one
stage protectionist, something worse
than protectionist, with the colonial
system which imposed hard restraints
on the colonies. It was only when
Britain had built up a huge industrial
base that Britain became a free tra-
der. No undeveloped country can be
a free trading country except at its
own cost. And even today Britain
needs certain expedients which are in
the nature of protection, to save her
industries from world competition. It
is only today that I read in the news-
papers that the British Parliament is
colthing the executive with powers to
impose duties or to impose restraints
on imports from foreign countries,
imports which they classify or desig-
nate as dumped imports or subsidised
imports. Mr. Deputy Chairman, I was
surprised at the arguments of my hon.
friend. Mr. Kishen Chand. He wants
protection. He supports protectioa.
But he will not have protection if we
herc have to pay higher prices for
the goods than those prevailing in the
forcign markets. He wants to have a
child, but he will not have the child
unless the child, at its very birth, is
a warrior. I know of only one figure
in the whole gamut of history that
was born fully armed—that was Zeus,
the Greek mythological god. Even
Rama and Krishna were put in swad-
dling-clothes, were put in cradles,
tottered in their houses and then after
some years. they became warriors.
But my friend, Shri Kishen Chand
wants our industries, at their ve
birth, to be as efficient and as well-
managed as foreign industries. (In-
terruption) 1 enitrely agree with him
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that it should be the lookout of the
Government to take positive steps for
making our industries very eflicient.
Protection is a means, not an end by
itself. And the success of the policy
of protection comes at a stage when
the industries have outgrown the nece-
ssity for protection. That is the ulti-
mate aim to which any scheme of
protection should drive at. I am glad
to iind from the Reports circulated to
us that many industries have come
out of late from the protected sche-
dule. That means that they are firmly
set on the road of efficiency and can
with-stand world competition.

My hon. friend referred to the cycle
and carbide industries. We have to
pay here a higher price than in other
foreign markets. That is precisely the
cause for protection. Our goods are
sold here at a higher price than those
coming from foreign countries, which
are sold cheaper. Then protection is
imposed. To argue than that we shall
not have protection unless we pay the
same price is not to support protec-
tion. Mr. Deputy Chairman, by the
policy of protection, we protect indus-
tries. Industry is a composite concep-
tion. It implies capital, management.
labour and so many ancillary matters
It should be our aim to encourage
industries which are genuinely, truly
swadeshi; it should also be our aim
to see that industrics which are sup-
ported by foreign capital or manage-
ment are encouraged. But there is a
limit to this. If there are well-esta-
blished Indian industries in any par-
ticular line with full Indian capital
and management and if they do quite
well and serve the nceds of the coun-
try properly, I feel that there is no rea-
son why, where protection is involv-
ed, we should give a scope to foreign
capital and management. 1 have
known of certain instances where in
the past not in the distant past, but
the past which refers back only to the
life of this Government and this Par-
liament Indian industries were doing
well in particular lines and were sufi-
ciently equipped to meet the nceds of
the Indian population. They had
sufficient installed capacity.
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those lines, foreign capital and mana-
gement have been allowed to enter
and establish industries or expand
industries in this country. I am re-
minded of certain Reports I read a few
years ago about the ink industry, the
soap industry and the sweetmeat
industry. The pages of a journal with
which my hon. friend, the Minister
for Heavy Industries must be well
aware, the “Swadeshi” it is publish-
ed either at Bombay or at Ahmeda-
bad contain many instances where in
several lines, purely swadeshi indus-
stries—in the sense that the capiial,
management and labour all are Indian
are doing quite well, foreign indus-
trics have been allowed either
to expand or establish their units. I
have already referred to the ink, soap
and coffec industries. T feel that a
policy of protection in such cases
works to the  disadvantage of the
swadeshi or the indigenous Indian
industries. That is no argument, how-
ever, for giving a go-by to proteciion
to these industries. This is an argu-
ment for not allowing the foreign
industries to be established in lines
where purely Indian industries are
doing quite well. I hope now that the
stewardship of this Ministry is in the
hands of genuine partitions, this aspect
of the issue will not be ignoved. (Time
bell rings). Only a few words more,
Sir.

Mr. DEPUTY CHAIRMAN: We
have tn finsh by 4-30. There is one
more speaker.

SHrI B. K. P. SINHA: I feel, Sir,
that protection. import and export
policy and foreign exchange coatrol,
all these should work in unison. [
find in many Reports that the Tariff
Commission has recommended a par-
ticular quantum of protective duty,
in view of the fact that there is
import and export control and there
arc foreign exchange difficulties and
there 1s no danger of large-scale im-
ports. In certain cases. the quantum
has been fixed at a certain level, in
view of this. And in spite of foreign
exchange difficultiecs and the import

Even in i control there have been huge imports
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of goods that may be got here. 1 am -

reminded of several instanccs. Two or
* three years ago. the electrical goods
industry in India found itself in trou-
bled waters. In spite of the protective
duty, our industries suffer. Then I
will request the hon. Minister to keep
in mind that there mwust be a machi-
nery for follow up. It should be an
efficient machinery. Many of these
big firms are given import quotas
directly. 1 read a speech by some cycle
importer that some cycle manutac-
turing firm was given an import quota
for spare parts for a lakh of cycles
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and that firm produced only 30,000 |

cycles in a particular year. What
became of those additional parts—the
parts for 70,000 cycles ? 1 would like
to know if there is any machinery to
follow these things up and have a
check on them. And if not. I would
request the hon. Minister to establish
such a machinery.

{ support this measure wholeheart-
edly. T hope the hon. Minister will
keep in mind the suggestion that 1
have made.
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Suri H. C. DASAPPA: We have
no idea of those nice things.
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| IEF w9 F A % g age @
nﬁm%-afrfaanaﬁw‘mamw’rg‘r
E1G ML qﬁ"mwgwr FAT |
T o FE) § oo ArgEe 3 A
w1 Hife & 9w g Aa fafaee, o aga
w17 § A7 399 3eATE ot §, gET w4
AR g 397 fF oY 0 g Ay gy
fsaaY g o qgr aAr A=A 2

UF 419 IO 9789 7 F % oREEe
2% & g Jnfey, o A ) fx 1 wdfoae
0F A F A WY gut §9 F gE
ﬁ%a?frg‘rm‘(w:rﬁuﬁfﬁ Tgi &
ST 9< | HH 3 470 H SATR0 GAAT AGL
& fr qe ﬁ%a"rsr?rtérglm”m‘mﬁ

ﬁﬁtraﬁ FA H FAE 4o Mo # Gazdr
;IE'TEHT wAT E Gt A E, a1 A
Nwg g fr fergea Y owd) dw d
ATF FYE FTCET Go fo F Y, IET &
2, TEE FISE 4 21 3T FerFar FE;
afaar F gAET A @9 SWEg IEE #r
74T FET A0fga famd ga St F) @y
faq, w7 fas, a9z fas o7 |/ 3=
TUAT TTFET 9T fie 3

A FE F7 F zq faw F1 qudw
FTE

SHrRi MANUBHAI SHAH: Mr.
deputy Chairman, Sir, I am very
grateful to the hon. Members for the
very warm welcome that they have
given to this measure and for their
generous references.

My hon. friend. Shri Kishen Chand,
raised certain fundamental questions
regarding the theory of protection.
The economic history of the last 150
years, if one can recall the entire his-
tory, has been one between free trade
and protection. The ushering in of the
Industrial Revolution throughout the
world has been possible, and today
in fact it is a reality. thanks to the
balance between the theory of pro-
tection and free trade. It is not as if
a new economic theory was being pro-
pounded in this country in order to
develop certain industries. At no time
would any member of the Govern-
ment in this House or elsewhere go
to the length of saying that protec-
tion is to be given to inefficiency.
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Sir, I would like to repeat the three
fundamental principles governing pro-
tection on which I had briefly touch-
ed in my earlier remarks. I would
beg to remind my hon. friend that the
first principle is the maximum and
the most profitable utilisation of the
natural raw materials and resources
preferably at the site itself. Once this
basic principle is accepted that in
a vast country like ours or anywhere
else the local raw materials have got
to be utilised and converted 1nto
finished products, the theory of indus-
trialisation starts.

The second point comes in that
there are different degrees of techno-
logical development, economic deve-
lopment and development of several
ancillary sources which go to make
industrialisation a great success. and
they have got to be looked into. That
is where the second question comcs
in as to what should be the minimum
protection, not a pie more than what
the minimum requirement is, to pro-
tect a  particular infant industry
against any unfair competition. Some
times, it might happen that in the
country itself between a big unit and
a small unit, in the matter of giving
protection or giving some subsidy,
various types of monectary devices
might have to be deployed. It is there
that the second principle of protection
really comes in. As the House has
already seen, if we go through the
Reports of the Tariff Commission on
different industries, this vital principle
to give the minimum protection
necessary has been always followed.
As a matter of fact in some cases the
Tariff Commission has gone a little
further and tried to reduce’ the rate
of protection to even less than what
was indicated.

The third principle of protection
would be to withdraw such shelter—
what is called sheltered economy—as
early as possible from the unit which
enjoys it. No economy can afford the
luxury of fleecing the consumer for
the sake of an industry for any length
of time. It is the minimum period of
protection that is the final and third
5—37 R. S./56
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corollary of any protection. The his«
tory of protection in this country is
also a witness and proof of the theory
of economic protection. As soon as
the textile industry came of age—as
soon as production rose, efficiency
rose and the quality went up-protec-
tion was reduced and withdrawn. It
will be wrong to say that because a
few million yards of cloth—about 9.4
million yards—came from England
last year into this country, we are
allowing foreign imports even when we
are able to export so much of cloth. A
reciprocal trade formula does not
mean that we Thave given up the
theory of protection or that we are
enlarging it too wide at the cost of
indigenous industries. But the funda-
mental fact should not be forgotten,
viz. how much are we exporting?
When we are exporting every year 800
or 900 or 1,000 million yards—and we
arc trying to export on a reciprocal
basis—a small import like that should
not cause any anxiety to any industry.
But, Sir, I would repeat again that
no protection is being sought to be °
given to any industry, whether through
this Statute or any other Statute—and
no such protection has been given in
the past nor will be given in the future
—only to protect inefficiency. The
very important question would be, as
Mr. Kishen Chand posed before
this House, why is it that industries
like the bicycle, calcium carbide.
ball-bearings, etc., where not much
raw material is coming from outside
are being given protection ? The raw
material is indigenous, the tabour is
indigenous, and practically everything
else on which the labour lives is also
indigenous. Then why is protection
being given ? Firstly, Sir, some of the
facts were not quite correct. As my
hon. friend Mr. Dasappa pointed out,
some of the raw materials are still
continuing to come from outside. For
instance, the cold drawn strips requir-
ed, for the cycle industry are com-
ing from outside. Some of the ball-
bearings, some of the tubes and other
things big and small come from out-
side. Then it is asked in respect of
calcium carbide industry that lime-
stone, charcoal and the coke. water.
everything is locally available, then
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why is protection being given ? There,
Sir,* modern technology comes into
operation. In every part of the world
industrialisation has taken place in
the last 150 to 180 years; the process
of economic development cannot be
compressed in a day. In a country
which just starts from scratch as far
as industrial potential is concerned—
perhaps the House is aware that the
industrial production of this country
is one of the lowest of the industrial
countries of the world, and the per
capita production is so negligible that
one cannot compare figures even—in
that state of industrial development,
will it be possible for a unit which
is just coming up to compete with
the mass production units, the line
production units which are already
established in the West and other
parts of the world? And may I
remind the House that those countries
also give protection in order to nur-
ture the child, nurture the growing
_ industry, for a number of years per-
haps in some cases a decade two
decades and even four decades?

Dr. RADHA KUMUD MOOKER-
JI (Nominated): Are you not then
protecting inefficiency.

Snrt MANUBHAI SHAH: Sir, 1
am arguing against that. The size of
the unit is an important factor.

Dr. RADHA KUMUD MOOKER-
JI: My question is, are you not pro-
tecting inefficiency by protecting small
units?

SHri MANUBHAI SHAH: Not
necesarily. The history of industrial
development everywhere is also replete
with cases where at the infant stage
the unit was small and gradually it
expanded and came to an optimum
level, and ultimately it became a mas-
sive unit. It cannot be done in a day
in any country in the world. This
being the case, what we can take care
of is that we can start with a proper-
ly sized unit. Even the cycle factory
or the ball bearing factory which
manufactures one lakh units per
year cannot compete with a massive
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factory established over thirty years
ago and manufacturing 4 million or
10 million cycles a year. The theory
of mass production means that the
unit cost goes down and the unit pro-
ductivity increases. All this is a pure-
ly economic phenomenon. It is nof
purely inefficiency which is responsible
for the rather high cost of production
in our country, but the unit size
itself is greatly responsible, and it is
in that particular direction—in the
selection of proper location, in the
selection of proper economic size of
the unit, in the manufacture of indigen-
our machinery, in the manufacture of
industrial raw materials, capital goods
and purchaser goods. etc.,—that we
are endeavouring to improve. [ can
assure hon. Members. particularly my
friend Mr. Kishen Chand who showed
great anxiety, that at no stage the
Government of India has ever contem-
plated to tolerate any inefficiency be-
ing given protection.

Then, Sir, the question which was
posed was whether the Tariff Com-
mission, which was going into all
these industrial establishments, was
not aware of the wrong location of
the calcium carbide industry, which
it is protecting. It is true that com-
mercial production started in this
industry in 1954. But actually efforts
to establish this industry—purchase of
land, machinery, equipment, produc-
tion trials and several orher things—
had taken over a decade, as I have
mentioned in my opening remarks.
It is not a simple industry. I beg to
differ from my hon, friend Mr. Das-
appa who has considerable experience
in this line of development, and [
would point out to him that the cal-
cium carbide industry is not as simple
an industry as one would think it to
be. Actually, we have to fix the loca-
tion of so many things—limestone,
charcoal, coke, electricity, etc. The
quality of limestone is of great impor-
tance. As I said, the then Government
of India wanted to set up this industry
in 1940. Again in 1942 they repeated
the assurance to set up this industry.
After the advent of independence the
Government of India also started to
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make efforts in this direction. The
very fact that this industry did not
come into existence for such a long
time—it has only now started produc-
tion—shows the degree of handicaps
from which it is suffering. The lime-
stone has got to be pure. There should
be very little phosphorus and very little
arsenic. Limestones containing phos-
phorus and arsenic are not good
enough for the industry. There is
plenty of limestone in Bihar and
Assam, but it is not good enough for
the particular type of product that we
seek to manufacture. It is bcause of
this reason that the industry in Cal-
cutta is suffering a handicap.

Surt H. C. DASAPPA: Why not
move the factory to a proper place

Surt MANUBHAI SHAH: I am
glad that that point has been raised.
Moving a calcium carbide factory
means that the salvage value of the
factory will be reduced to 10 per cent.
That will be nothing else than brick
and mortar—it is an industry of brick
and mortar. All that you can remove

from the factory is brick and mortar.

That is all that you can remove and
that will be 10 per cent. of the ori-
ginal investment on that particular
industry. You can as well close it
down rather than shifting it elsewhere.
The situation however is not as despe-
rate as that. Even in the present loca-
tion by making the required changes as
I have already shown, the quality is
improving. Increased capacity will
bring its concomitant results, and [
am quite sure that within a few years
even that place which was not quite
a happy selection in the past would
be able to somewhat reduce its cost
of production.

Surr H. C, DASAPPA : When the
Tariff Commission has recommended
that the duty may be 45 per cent.
only, why is it kept up at 50 per
cent ?

Surt MANUBHAI SHAH: 1 would
mention that on a working out of the
basis of the cost of production of
this factory by the Tariff Commis-
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sion and the cost of imported mate-
rials, the difference comes to 635 per
cent. Then the minimum protection
required for this is 465 per cent.
which I have also mentioned in my
remarks. If that is so, it will not be
proper to reduce this to 45 per cent.
because the duty is already 50 per
cent. Unless there are very strong rea-
sons to the contrary, the continuing
practice need not be altered by a little
bit here or a little bit there. Since the
present duty ad valorem is already 50
per cent. the Government thought
that in view of the fact the difference
in prices is already 635 per cent. and
the minimum duty required to protect
the industry is 46 -5 per cent., it would
not be proper to reduce it to 45 per
cent.

Now, coming to the work of the
Tariff Commission to which my hon.
friends. Mr. Parikh and Mr. Shriyans
Prasad Jain made reference, 1 would
only draw their attention to the fact
that, if they only see the voluminous
Reports which the Tariff Commission
submits, to the Government and the
amount of details that are given there,
1 am sure that those friends who are
interested in these subjects, will find
that the amount of foreign exchange
saved, the different prices of the com-
peting commodities, the prices in
different months of the same year and
the difference in the years in which
protection has continued—all these
things are given there. If my friends
want further classifications and more
tabulation in summary form. I would
be glad to welcome their suggestions.
We can meet outside the House and
let them tell me what further sum-
marising of these Reports they want.
Then T will be only too glad to go
into the matter. But I can assure them
that the present Reports and the pre-
sent findings of the Tariff Commis-
sion are so elaborate that it often
becomes difficult even for some of us
who are directly connected with them
to read the whole thing. Every detail
which has been mentioned by the hon.
Member is covered in those volumin-
ous Reports. Perhaps, he has seen
only the small pamphlets which are
summaries. Friends like him who are
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specially interested in the economic
and industrial development of the
country would perhaps like to go
through the bigger volumes, because
more facts are given there. They are
placed on the Table of the House.
If any hon. Member is interested in
those copies, I will be prepared to
supply him. Every Report and the
Government resolution thereon are
placed on the Table of the House.
The summary is only for those who
do not want to go through the whole
Report.

Then, some reference was made to
non-ferrous metals; it is true that
much more can be done. As Mr.
Dasappa pointed out, electricity has
been in short supply. even though
many plants have been erected in the
country, only this year and the next
power will be made available, and
there also there are various prioritics
to which power has already been allo-
cated. It is our endeavour, as soon
as a grid system goes up or a thermal
plant goes up and power is cheap
enough not exceeding about Rs. 120
per kilowatt year in this country
there is—enough bauxite—to go ahead
with the aluminium industry as fast
as possible. The Ministry of Natural
Resources and the Bureau of Mines
are actively considering all matters of
mining development and I can assure
the House that all efforts will be made
to develop this very essential indus-
try which has great potentialities.

Then, the question was raised as
to whether the present policy is to
allow imports of small things which
the country can do away with. That
18 not very germane to the issue before
the House, but [ can assure the hon.
Member from Rajasthan that, if she
scrutinises the entire list of imports
permitted under the licensing sys-
tem now and in the past, she would
find that only the minimum quantity
of such goods is permitted. Trade is
bilateral and it is not always possible
to see that we buy only such things
that we need and we export only such
things that we do not need or we
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would like to export and we do not
import anything which the other coun-
try wants to sell. Whenever we con-
clude trade agreements, if we are anxi-
ous to sell something, we have also to
accept what the other country is also
anxious to sell. Undoubtedly, look-
ing to our own under-development,
we are endeavouring to see that we
do away with all superfluous imports
as much a s possible. Wherever
a small quantity has been allowed, it
is not due to the fact that we were
anxious to do it. Sometimes a small
quantity is permitted to enable our
own indigenous manufacturers to see
what technological improvements and

improvements in quality are taking
place in other parts of the world.
Sometimes it is due to  reciprocal

arrangements. In view of our foreign
exchange position, I may assure the
House—and it was also mentioned the
other day in the Import Advisory
Council—that we are going to cut out
—and we have done it in the past
also—all unnecessary items.

Then, it was mentioned that some
of the foreign concerns in India or
concerns with foreign capital in the
country, are allowed to expand and
work against the Indian indigenous
industries. There are only a very few
such instances, and even there our poli-
cy is within the four corners of the
Policy Statement made by the Prime
Minister on the 19th April 1949. That
is the final word as far as foreign capi-
tal or foreign investment in this coun-
try is concerned, and the agreements
which we have been concluding in the
past are strictly within that State-
ment. That is to say, foreign technical
collaboration is welcome so long as
it fits in with the national industrial
policy of the country. Perhaps, my
hon. friend had some instances in
mind like the soap industry or some
other industry. But that is a matter
of history. History cannot be chang-
ed so easily by any type of legislative
measure or by any sentimental
approach to the problem. Facts have
got to be faced. Ways and means of
stimulating our Indian industries must
be found so that they can stand com-
petition. However, I can assure the
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House that, if any constructive sugges-
tions in that direction come forward,
we would be prepared to consider
them and give such help to the indi-
genous industries as possible.

Then, there was mention of the
fruit preservation industry. It is but
natural that in our country whcre
fruit growing is a vital part of the
agricultural industry on which large
numbers of people subsist, it should
attract the attention of this House. As
I have already mentioned, the Gov-

ernment of India is giving some atten- |

tion to this. We have allotted already
Rs 175 crores as fiscal assistance to
this industry. I may assure the hon.
Member, Mr. Dasappa that the
Defence Miristry is Conumitted to pur-
chasing their requirements from indi-
genous resources. I an1 not able to
give the figures, but more than 80
per cent. of their purchases are made
from indigenous sources.

Sir, I think I covered most of the
points raised by hon. Members. If any
points raised by hon. Members have
not been touched, I can assure them
that they would receive the utmost
consideration. We would welcome
any constructive suggestion that may
come from hon. Members not only
here now but at any time so that the
great hope that all the Members of
this House have about the industrial
and economic development of the
country becomes a reality by the co-
operation of the House and the peo-
ple.

With these words, I commend my
motion to the House.

Mr. DEPUTY CHAIRMAN: The
question is :

“That the Bill further to amend
the Indian Tariff Act, 1934, as pass-
ed by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

GIPN—S4—37 Rajya Sabha.—4-11-57-470,
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Mr. DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clause 2 was added tc the Bill.

Clause 1, the Title and the Enact-
ing Formula were added to the Bill.

Surt MANUBHAI SHAH: Sir, I
move: :

“That the Bill be returned”.

Mr. DEPUTY CHAIRMAN: The
question 1is:

“That the Bill be returned”.

The motion was adopted.

MESSAGE FROM THE LOK
SABHA

THE STATES REORGANISATION
(AMENDMENT) BILL 1956

SECRETARY: Sir, 1 have to
report to the House the following mes-
sage reccived from the Lok Sabha,
signed by the Secretary of the Lok
Sabha:

“In accordance with the provi-
sion of Rule 133 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose  herewith a copy of the
States Reorganisation (Amendment)
Bill, 1956, as passed by Lok Sabha
at its sitting held on the 2lst
November, 1956.”

1 lay the Bill on the Table.

MRr. DEPUTY CHAIRMAN : The
House now stands adjourned till 11
AM. tomorrow.

The House then adjourn-
ed at fifty-two minutes past
four of the clock till eleven
of the clock on Thursday
the 22nd November 1956.



